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3.6.2006 Prent: The Hon'ble K. V. Sachidanandan 
This applcatioti s in forn 	 Vice-Chairman. 
is riled/C. F.  
cpcsiteo V 	 The applicant is the son of Late : 

San 	Ranjan Dey, who died in harness on 

.••" 1 	 21. 1. 1999 and at that time he was minor. 

Mtef passing B.A. examination applicant 
Dy. Regftrar  has bade an applicatido for compassionate 

appontnient on 9.7.2002. on '  3.6.2004 he 
was 1dvised to for applying in prescribed 
form*, which he did. Subsequently he was 

1  asked to produce no objection certificate 
for his stepmother, which was also 
compijed with. But on 22.11.2005 
respodents have rejected his claim. Being 

aggrIjved, h has filed this O.A. seeking 

for the following reliefs:- 

1 	That the Tribunal may be 
p'eased. to set aside the impuqned 
rjection letter No.E-3/Rectt./07(2)-
I-14020 dated 22.11.2005 (Annexure-
Jk and to direct the Respondents to 
appoint, the applicant in any post on 
empasionate ground forthw'ith 

Contd.P/2 
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2.6.2006 ' '8.2 	To pass any other appropriate 
relief or reliefs to which. the 
Applicant may be entitled and, as may 

o j  hedeem fit and proper by the Hon'ble 
Tribunal. 

	

8.3 	To pay the cost of the 
application." 

Heard Mr.A.Ahrned, learned counsel for. 

the applicant. MrJ4.U.Ahmed,, learned Addi. 

C.G.S.C. appeared for the respondent. 

Counsel for the' applicant submits that 

applicant's claim was rejected by 

Annexure-J order dated 22.11.2005 on the 

qround, ''due to administrative 

constraints". Learned Addl.C.G. S.C. has 

not able to enlighten this Tribunal as to 

what ,. is "admInistratiyeT constraints". 

Counsel for the applicant submits that 

administrative constraint is not a reason 

for denying compassionate appointment. 

Considering the entire facts of' the 

case this Tribunal is of the vie that 

justice will be met If a direction is 

given to 2nd respondent to consider the 

case of the applicant afresh. Accordingly, 

I direct the said respondent to consider 

the applicant's case afresh for 
A 

compassionate 	appointment 	with 	due 

application of mind 1  and as per rules, 

regulations governing the subject and pass 

appropriate order caimi±cating the same 

to the applicant within three months from 

the date of recei.pt of this order. It is 

made clear that if the applicant intends 

to file comprehensive representation, he 

is at liberty to do so. 

The O.A. is disposed of as, above at 

the admission stage Itse. No ccs. 
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IN THE CENTRAl 	 TRI UNAL, 
GUWAH TLBJç L J 4ATL 

(AN APPLICATK)N UNDER SECTK)N 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. I t)? 
	 OF 2006. 

Sri Pulak Dey 

	

Applicant 
	 4.  

-Versus- 
The Union of India & Others 

Respondents 
INDEX 

SL No. Anneiwe Particulars Page No. 

I ... Application I to 10 

2 ... Verification 111 

3 A Photocopy of death 	certificate of 	late Santi 
Ranjan Dc. 

4 B Photocopy of the BA passed certificate issued 
by 	the 	Principal, 	L.C. 	Bbarali 	College, 
Maiigaon, Guwabati —11.  

S C Photocopy 	of the Diploma in English and 
Assamese Typewriting issued by the Principal, 'tl 
Saraighat 	Commereial 	Training 	Institute, 
Beltoal, Guwahati. 

5 D Photocopy 	of 	the 	representation 	dated 15-  14 09.07.2002.  
6 E Photocopy of Office Memorandum No. E- 

3iRecttJ97(2)-II-6234 dated 03.06.2004 	with - 

prescribed 	fonnat 	-for 	appointment 	on 
compassionate ground. 

7 F jPhotocopy of Office Memorandum No. 	E- 
3/RECTT./97(2)-II-12018 dated 28.10.2004. 22. 

8 
G 1 Photocopy of the declaration certificate dated 

09.02.2005 issued by Smt. Rekha Raw Dey.  
9 H Photocopy 	of 	the letter dated 09.02.2005 

submitted by Sri Pulak Dey 	before the 
authority concerned.  

10 1 Photocopy of 	reminder dated 	27.062005 
submitted by Sri Pulak Dey. . 5 

11 J Photocopy 	of the 	rejection 	letter 	dated 
22.11.2005.  

Date: 	 Filed By: 

et(- S:Jv 

Advocate 

) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH GUWAHATL 

(AN APPLICATIoN UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRiBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. / 
	

OF 2006. 
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Sn Pulak Dey 
Applicant 

-Versus- 

The Union of India & Others 
Respondents 

LIST OF DATES AND SYNOPSIS: 

19.07.1991 	Mother of the Applicant died whenbe was of 13 years old. 

April1992 	Applicant father married one Smli Rekha Rani Dey. 

	

21.10.1999 	Death of Applicant's father Late Santi RjanDcy,.who  had 
served under the Office of the Respondent No.3 as Assistant 
Control Intelligence Officer Grade (II). 

	

1998' 	 Applicant passed B.A. Final Examination under Gauhati 
University and also obtained diploma in English & Assamese 
Type writing. 

	

09.07.2002 	Applicant submitted rçpresentation informing all the family 
matters to the Respondent No.3 and also piiyed before him to 
consider his appointment on compassionate appointment 

	

03.06.2004 	Respondent No.3 advised the Applicant to apply in proper 
prescribed format for grant of compassionate appóniment. 

	

14.06.2004 	Applicant submitted all the documents before the 
Respondents for grant of compassionate appointment. 

	

28.10.2004 	Respondent No.3 directed the applicant to submit 
documentary proof of second marriage of his stepmother and 
if not possible thapplicant was diitflà submit a written 
declaration from his step mother that she is not willing to be 
considered for compassionate appointment and she has no 
objection if her son i.e. the applicant .is considered for 
compassionate appointment 

	

09.02.2005 	Applicant submitted the declaration certificate of his step 
mother that she is not willing to be considered for the 



compassionate appointment and she has no objection if her 
son is considered for the appointment. 

	

27.06.2005 	Applicant had sent remainder to the Respondents regarding 
taking action of his earlier representations. 

	

22.11.2005 	The Respondents rejected the claim of the applicant for 
compassionate appointment 

Hence this Original Application for seeking justice in this 
matter. 

fj
mkll~l 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
• 	 GUWAHATI BENCH (JUWAHATL 

• 	(An Application Under Section 19 of The Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO./ 	OF 2006. 

BETWEEN 

• SriPulakDey 
Son of Late Santi Ranjan Dey 
Asha Niketan, Near N.B. Patbshala 
P.O.- Golakgan, District - Dhubri 
PIN - 783334, Assam. 

APPLICANT 

II',I 

The Secretary to Goveuuiient of 
India,. Ministry of Home Affairs, 
North Bloc1, New Delhi 110001. 

The Director, Intelligence Bureau, 
Ministry of Home Affairs, 
35 SP Marg, New Delhi. 

3. The Assistant Director,(A) 
Subsidiaiy Intelligence Bureau, 
Ministry of Home Affairs 
Government of India, 
Basistha Road, Beltola, 
Guwabali-28 

RESPONDENTS 

DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

The Application is made against the letter No. E-3/Rectt./ 
97(2)- 1144020 dated 22-11.2005 by which applicant's appoiniment 
on compassionate gmunds was rejected by the Office of the 
Respondent No.3. 



nV 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of this Hon'ble TribunaL 

LIMfIATION: 

The Applicant further declares that the subject matter of the 

instant application is within the limitation period prescribed under 

Section 21 of the Administrative Tribunals Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 That your humble Applicant is a citizen of India and as such, 
he is entitled to all the rights, protections and privileges guaranteed 

under the Constitution of India. He is aged about 29 years. 

4.2 That your Applicant begs to state that he is the only son of 
Late Santi Ranjan Dey, who had served under the office of the 
Respondent No. 3 as an. Assistant Controls Intelligence Officer, 
Grade II (U). The father of the applicant expired on 21.10.1999 
while he was serving under the Office of the Respondent No. 3. It is 
to be stated that mother of the applicant died on 19.07.1991 when 
the applicant was 13 years. Thereafter, his father late Santi Ranjan 
Dey again manied one Sri Rakhi Rani Dey on April 1992. 
Unfortunately, the relationship between the step mother and his 
father was not peaceful and coulial. Ultimately, after death of the 
applicant's father, i.e. Late Santi Ranjan Dey, the step mother of 
the applicant remarried one Mr Dbiren Rajbongshi, a resident of 
Bamuingaon in the district of Kamnip, Assam. 

ANNEXLIRE - A is the death certificate of 
late Santi Ranjan Dey. 



4.3 That your applicant begs to stale that he has passed BA 
final examination from Gauhati University in second Division from 
L.C. Bharali College, Maligaon Guwahati in the year 1999. He has 
also obtained Diploma in English and Assamese typewriting from 
Saraighat Commercial training institute, Beltola Tinali, Guwahati - 

28intheyear 1998. 

ANNEXURE - B
. 
 is the photocopy of the BA 

passed certificate issued by the Principal, L.C. 
Bharall College, Maligaon, Guwahati -1l. 

ANNEXIJRE - C is the photocopy of the 
Diploma in English and Assamese Typewriting 

issued by the Principal. Saraighat Commercial 
Training Institute, Beltoal Guwabati. 

4.4 That your applicant begs to state that immediately after death 
of his father he filed many representations before the office of 
the Respondent No. 3 for compassionate appointment. In one of 
the. such representations dated 09.07.2002 he has stated that the step 

mother has already married another person, as such he is the only 
legal heir of late Santi Ranjan Dey. Lastly, the office 'of the 
Respondent No. 3 vide their Office Memorandum No. E-

3lRectt./97(2)-111-6234 dated 03.06.2004 'in reference to the 

applicant's application dated 09.01.2004 advised him to apply for 
grant of compassionate appoiniment in the prescribed application 
forms (copy enclosed) 'for further necessary action in this regard. 
Accordingly, the applicant on 14.06.2004 sent the full particulars 
in the prescribed forni as 'supplied by the respondents. The office 
of the Respondent No. 3 vide their Office Memorandum No. E-
3/RECTT /97(2)-il-I 2018 dated 28.10.2004 directed the applicant 
to submit some documents to the office of the Respondent No.3. 
The documents which were sought by the respondents are (I) the 
documentary proof of second marriage of applicant's step mother 
with one Sri Dhiren Rajbonghsi, (2) if the applicant is not in 
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position the documentaxy proof of his step mother's second 
niarnage, a written declaration from her that she is not willing to be 

considered for the compassionate appointment in the Intelligence 

Bureau (LB for short) and she has no okjection, if the applicant's 

request 	for• compassionate 	appointment in lB is considered. 

Accordingly, Smt, Rakha Rani Dey 	on 09.02.2005 issued a 

declaration certificate that she is not willing to be considered for 
the compassionate appointment in lB and she has no objection if 
her son Sri Pulak Dey appointed in LB in place of her. Thereafter, 

your applicant vide his letter dated 09.02.2005 submitted the 
declaration of his step mother to the concerned authority. In spite of 

submission of all necessary documents the respondents did not take 
any step in this regard. As such, he filed a reminder on 27.06.2005 
before the Respondent No. 3 for taking action in this regard. The 
Respondent No. 3 vide his letter No. E-3fRectt./97(2)-fl-14020 dated 
22.11.2005 rejected the claim of the applicant for compassionate 
appointment in very ciyptic and mechanical manner. Hence, finding 

no other alternative, your applicant is compelled to approach this 
Hon'ble Tribunal for seeking justice in the matter. 

ANNEXLJRE - D is the photocopy of the 

representation dated .09.07.2002. 

ANNEXURE - E is the photocopy of Office 
Memorandum No. E-3lRectt./97(2)-ll-6234 
dated 03.06.2004 with prescribed format for 
appointment on compassionate ground. 

ANNEXURE - F is the photocopy of Office 
Memorandum No. E-3IRECTI'./97(2)-II-1 2018 
dated 28.10.2004. 

ANNEXURE - C is the photocopy of the 
declaration certificate dated 09.02.2005 issued 
by Srnt Rekba Rani Dey. 

Siab"-" . 



ANNEXURE - H is the photocopy of the 
letter dated 09.02.2005 submitted by Sri Pulak 
Dey before the authority concerned. 
ANNEXURE I is the photocopy of reminder 
dated 27.06.2005 subnutted by Sri Pulak Dey. 

ANNEXURE - J is the photocopy of the 
rejection letter dated 22.11.2005. 

4.5 That your applicant begs to state that the Respondent No.3 on 
03.06.2004 has himself issued the presènbed format to the 
applicant to enable him to apply for compassionate appointment. 

Later on he has also asked the applicant to submit necessary 
documents and no objection certificate' from his step mother for 

• llirther necessary action by the respondents. Accordingly, the 
applicant has submitted all necessary documents and no objection 
certificate from his step mother before the Respondent No. 3 for 
initiation of his compassionate appointment, But surprisingly the 
same Respondent No. 3 issued a letter, on 22.11.2005 rejecting the 
claim of compassionate appointment of the applicant, which amount 
to malafide and arbitrary action on the Respondent No.3. Hence, 
therejeclion letter issued by the Respondent No.3 on 22.11.2005 is 
liable to be set aside and quashed. 

4.6 That your Applicant begs to state that the Respondent No.3 
has rejected the claim of the applicant in a most arbitrary, whimsical 
and mechanical maimer. The Respondent No. 3, though himself 
initiated all the steps for appointment of the applicant on 
compassionate ground, but after fulfilling all the required criteria by 
the applicant, the Respondent No. 3 whimsically and in an 
arbitrary manner rejected the claim of the applicant. Hence, the 
rejection order dated 22.11.2005 is devoid of merit and liable to 
be set aside and quashed. 



4.7 That your applicant begs to state that after the death of his 
father, he is suffering from acute financial hardship and mental 
torture since his step mother had already niamed to another person. 

He has no other sources of income like agricultural etc. 

4.8 That your Applicant begs to state that his father late Santi 

Ranjan Dey rendered his sersce under the Respondents with 

sincerityanddevotiontobisdutytillhisdeath. 

4.9 That your Applicant begs to state that he is suffering from 
frustration and mental depression due to non-appointment in any 
post on compassionate ground by the Respondents in spite of the fact 

that his case is genuine and needs sympathetic consideration. 
• Moreover, the Respondent No. 3 has initiated all steps in this regard 

and the applicant was in full hope that he will be definitely 
appointed by the respondents on the compassionate ground. 

4.10 That your Applicant begs to state that the respondents have 
violated the fundamental rights guaranteed under the Constitution of 
India by non-appointing your applicant on compassionate ground in 

any post. 

4.11 Thatyourapplicantbegstostatethatbeisrunningfrompillar 

to post for his appointment on compassionate ground 

4.12 That the Applicant humbly submits that the applicant has the 

right to live and right to work as well as to avail the benefit of 
compassionate appointment, which has been taken away by the 
Respondents and also have violated the rights of the applicant 
enshrined under the Constitution of India Hence, the action of the 

Respondents is illegal, arbitrary, malalide and also in colourable 
exercise of power. As such, it is a fit case for immediate intertrence 
by this Hon'ble Tribunal. 

4.13 That your Applicant submits that he should be appointed 
immediately in any post under the Respondents. 

\ 
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4.14 That the Applicant demanded justice and the sante has been 

denied to him. 

4.15 That this application has been ified bona fide to secure the 

ends ofjustice. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 For that; due to the above reasons narrated in detailed the 

action of the Respondents is prima facie illegal, nialafide, arbitrary 

and without jurisdiction. Hence the rejection letter issued by the 

Office of the Respondent No.3 is liable to be set aside and quashed. 

5.2 For that; the action of the Respondents is prima faci, 

whimsical, malafide, illegal and with a motive behind. As such, the 

action of the Respondents not appointing the applicant in any post is 

not only illegal, arbitraty but also violative of principle of natural 

justice. Hence the rejection letter issued by the Office of the 

Respondent No.3 is liable to be set aside and quashed. 

53 For that;  the Respondent No, 3 has initiated the whole 

process of appointment of the applicant on compassionate ground 
and thereafter, without any cause or causes rejected the claim of the 

applicant in a most arbitrary manner Hence, the rejection letter 

issued by. the Office of the Respondent No.3 is liable to be set aside 

and quashed. 

5.4 For that; there are sufficient numbers of vacancies under the 
Respondents and the Respondent No. 3 Ibily knowing the position 

has initiated the whole matter by humsell but without showing 
any reasons or causes, the Respondent No. 3 has whimsically 
rejected the claim of the applicant. Hence the rejection letter issued 

by the Office of the Respondent No.3 is liable to be set aside and 
quashed. 

-4 
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5.5 For that, the Respondents have violated the fundamental 
rights guaranteed under Articles 14, 16 & 21 of the Constitution of 
India. As such, the applicant is entitled for compassionate 
appointment in any post under the respondents. 

5.6 For that, it is not just and fair to deprive the Applicant from 
getting appointment on compassionate ground by the Respondents. 
Hence, the rejection letter issued by the Office of the Respondent 
No.3,is liable to be set aside and quashed. 

5.7 For that the Central Government being a model employer 
cannot be allowed to adopt a differential treatment to the Applicant 
Hence, the rejection letter issued by the Office of the Respondent 
No.3 is liable to be set aside and quashed. 

5.8 For that, the action of the Respondents is not maintainable in 
the eye of Law as well as in fact. Hence, the rejection letter issued 
by the Office of the Respondent No.3 is liable to be set aside and 
quashed. 

5.9) Forthat,inanyviewofthematterlheactionofthe 
Respondents are not sustainable in the eye of law. 

The Applicant craves leave of this Hon'ble Tribunal to 
advance further grounds at the time of hearing of the instant 
application. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the applicant except the invoking the jurisdiction of this. 
Hon'ble Tribunal under Section 19 of the Administrative Tribunals 
Act, 1985. 
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7. 	MATTERS NOT PREVIOUSLY FILED OR PENDING IN 
ANY OTHER COURT: 

That the Applicant further declares that he has not filed any 
application, writ petition or suit in respect of the subject matter of 
the instant application before any other Court, authority nor any such 

application, writ petition of suit is pending before any of them. 

S. RELIEF SOUGHT FOL 

Under the facts and circumstances stated above, the Applicant most 
respectfully prayed that Your Lordship may be pleased to admit this 
application, call for the records of the case, issue notices to the 

Respondents as to why the relief/relieves sought for by the applicant 
may not be granted and after hearing the parties may be pleased to 
direct the Respondents to give the following relieves. 

8.1 That the Hoñ'ble Tribunal may be pleased to set aside the 
impugned rejection letter No. No. E-3lRectt./97(2)-LI-14020 dated 
22.11.2005 (Annexure - J) and to direct the Respondents to appoint 

the applicant many post on compassionate ground forthwith. 

8.2 To pass any other appropriate relief or relieves to which the 
Applicant may be entitled and as may be deem fit and proper by the 
Hon'ble Tribunal. 

8.3 To pay the cost of the application.. 

INTERIM ORDER PRAYED FOR: 

At this stage Applicant most humbly prays before this 
Hon'ble Tribunal to direct the Respondents to reserve one post, if 
available, till final disposal of this Original Application. 

Application is filed through Advocate.. 

-fa'1V"Q'J  - 
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11. 	Particulars of LP.O.: 

LP.O.No. 	 33O 

Date of Issue 	t 	- oO 

Issued from : - &uoeVaJci Gj&aP. . 

Payable at :- 

12. LIST OF ENCLOSURES: 

As stated above. 

Verification..... 

-1 WAA, 
" - 
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VERIFICATION 

I, Sri Pulak Dey, Son of Late Sanhi Ranjan Dey, Asha Niketan., Near 
N.B. Pathshala, P.O.- Golakgan, District - Dhubri. PIN - 783334, Assam, 
do hereby solemnly verifr that the statements made in paragraph 

true to my knowledge, 
those 	made 	in 	paragraph 	nos. 

.are being matters of 
records are true to my information derived there from which I believe to be 
true and those made in paragraph 5 are true to my legal advice and rests are 
my luunble submissions before this Hon'ble Tribunal. I have not 
suppressed any material facts. 

And I sign this verification on this the . 1.4t. . . . day of 
2006 at Guwabati. 
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MALIGAON :: GUWAHATI-11 
ESTD. 1971 

No. 2835 
Al 

4 	 P.Ldak 
4/11 	j','.i ?.P.. 	C/I 

	

OFiii(?(Fi(m 	/4 
(,/4' d'(  

L [i&l 
tI4 t.l 	 . 	 a 

VU 

• tieiri4p ,i,J 	fli4r/ (/'( 

((CCth) 

fr\*v 

	

]..O. :.cJf). 	 L. C. HAEALI COLLECE 

	

• 	 I 
L C. liii. irI Colleg. 
MaJIgaon. Guwabati-J), 

. 	. 	. 	.. 	,I.IP'". 	..,. 	. 	.. 

ATTESTED 
b;t 

4DYOCAT1 
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To 
The 1)pUty Director, 
8.I.90 .e1toi. 

J\NNEcORE b 

W1T& 1JI) 

Suibjs Prayer for job on con'paaaionato gnund 	 I ,  
on the death of my Father Lt.3.R.ty 

ijxx,AaIol1 (0) eflcJ on the remarriage of 
my Step mother. 	 I 

Sir, 

)bt hunbly and reepeetfully I beg to have the 	
''• 

honur to bring to your kind notice the folowin 

for your kind congideretion and favourable order, 

That air, I am the only eon of late Santi Phnjan 

*y and tat, )Calyani Dy err) I was born on 1st 'Tanuery 

1978 at thubri . 

2. 	That oir,my father had been serving in the •eidjary 

Xz&e11egere Iu,r,eu. 

30 	That after the death of my own nether on 16th 7uly, 

1991 when I was of 13 yeat-a only .my father again married 

to Thikhi Ibnt Iy on April 1992 
4.' 	That s.tr,my atop riother gave birth to a girl child 

on Jawary, 1O9. 

That tr.' ,unfortunnt.ly the relation.9h.tp  between 

n,, ahi E'nt 1.by ind my fathr was not a peaceful one and 
that is also tri5n ç3tØfl m and my atop mother. 

That dr,.,fter tha deth of my father I am oheaed out of 

the houie .'rt(,tfl,t,jy I mrn,ged ., private job with a very low 
S alry. 

.. 

ATTESTED 
SrC 

ADVOCATI 



-! I 
8, 	That sir, my .top moth.?r is the contonder of the 
job legally at your of fice on conpesalonate ground tili 
she reinair3 as widow of my cbparted father. 

ge,  That elr, I have conn to krw from an authentic sources 
that my 5t0p nother has been married to a men )t.'Dhir,n 
Ibjbongahi of lariuntgaon tk.tat.Pcnmrup. 

10. That sir, on the ground of remarriage ,my atp ,yotht,z 
remain no longer a aofltander of job at 3.1.1 on cope8sLont* 
grouz. 

t7nlar the circwntercea,I ,Shri Pulak Thy ,the only 
Soflof !ate Santi Injan Iy atarda to be the Only legsl 
cor*elt5er of job on coipassionate ground. 

I most earn!atly rqueat yu to pay kind Quick. 
attention to this matter mnd do the fl3edul at your .er]4e,t, 

]Pbr this act of your kindgs I shall remain 

grateful to you* 
i I  

ure faithfully, 

(Pulak fey). 

S/O Th.3.R,Lby ,2O..il(0) 
- 

ICesaary dnt 
Attchpdhwith. 

ATTESTED 
o_ 

ADVOCATS 
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3/Pectt • ,'i7( 	)-I1- 	( 2.. 
• 	•-:' 	; j: • .• , 	idiaiy I n.e1 1ierice Bureau, 

tilIA ) . Gover ntnent of I ridla ,',. 
• 	 Gi,waht. i . 

I 	 'Dated the, 

Ys' l 	N C Fl 0 R A N D U H 

V. 
s • 	 .' '. 	 S. 	•• 

• - • 	'- 	 •,. 	 ' 	 S 	
i 

1' 	'i ea* 	I? f' 	y'r •ipp I .i cation dated 09 .01 . 2004' 
ow or i n kca t ton, on Compass tonat1 grounds 

2 	. 	You are h'; c,by dvisd to apply for grant of Corn 
.appointmentin the 	"crihed app1ictjon forms (cop1e' end 
.fi1ied-in' and sento u& for fwther necessary action 

S 	•• 	•l'. 45 	,'. .5 	 .5 	.. 
r 

1.4 IN 

z,, b. ............ - 	 . . 
jJ 

• 	 S 	, 	 ,. 	' 

S 	 S 	U.S 	
- 

• 

::. 	 AssIstant. 

• 	 :. ., 	 S. 

'5 

hr,L pü1akDey. 	. 	 S..  

/QLat.e.,Shri S..R. Dey. 	 ,• S 	 • 

haNikotan,N.B. Pathsala.. 	'.. 	 , . 

Q&P'S "GOLAKGANJ 
L1ttt Dhubri ' 

tN783334?n( ASSAM)  
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ATTESTED  
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AWIXUIU 

7 	 1:. ' tI 	jL 	L'LL ULU1 	01 	 ERVANTS  
ON 

(ti 
() rru 	oi 	vrn.v.mt  .c'-vrnt 	 .bê7 

ground 3 • 

(b) z) 3.L jr toi of t hc Goment  

: 
(c)t Ii. in (ro'p '1)' or not  
() L4 

 

Of I1_th Of th' Goci nment 	_j3-04- I? 	I  
(e) D1.tte o deth/rt:eoit - on 	•J() / 99_ m(.'dical 

 
2) Tct:a1 lgth w s:v..cc rc'uderei 	 . 	 . 	. 

(g) 	ntLIOI  

h) 	: 1E i:.h!r  

(a) i:' 	o. tJ:. //'j/j)çfçy. 	i 

( ) 	/ihi: erLtc:i 	•... 	 .I1T/%1%" 	 iZ..-cSi- - 	, r. .. - . 

c) EUct.joii  

(a) Thc Lho::anv otrR'r 	 ifl L 
fan..l' 	mib.r bitn 	upoJ.ii ted on 	corij . 	slonate cjrourid6. 	. 

P:jcujar; o2 total :tEi lofl 
inudin(j amount of.  

(ct) 	qiipc 110 IOn . 

(b) D.C.R. Gratuity 

d ) L.i.fc .LCUI!IO PC)1j..tU&3 
it 	ll.uc; £'on Lxi.  

( t') 	ovt.abj.. 	.itc1 
'r 0 t)c:tie Ci'.: 
crnd thorc:fror 	.j 

	
]• 	0 

( 	) 	c.c.; C • 	 .'.r;u! 

ncashi;wnt  

II 

ij 

•1 

o jI'J 

.1(J'.L A!, 

TV. 13ricE )tLti 	 Ot 11(tLj.iit:lt,:; 

ATTESTED 

A T)VOCATe 
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V. Farticulrs of all  
rbrc 

	
of  

if some are ciipIoyd r  Lucir 1flCOflfl 	. 	 . 

-(and whether they are 1iviu tocji. 
or 	oparatc1y) 

::u:TiT °  1.iTC U.IJ 
•ri.th i:h 	 (ii Oht).)i.OyOd 

('ovrni.t 	S 	 pz: Licu1trE 
of employment 
and (.-_rnoluments) 

(1) 	------.—T_r_ _•_) 

c2, C/ -// SI. $ 	i '- 	/Jo.T 

S. 	 fg333' . 

a  

 

 

I. 	I 	:r.v r • 	: IiL t.1: 	L:'t; given by inc above 5  
ar 	to the bist of i,w 	c:iect If U; 	tht. fccts hereir 1  
mer1tioned are found 	bc incci.rct or fals. at a future date, my 
3ervices may be  

2. 	I hereby lo dc1ar that I ha1l maintain propr1 
the other family m:mburi who •:cre depen'int on the Government: 
scvaflt/mcmber o th Arted Yorces itiontionod against 1(D) of Part-fl o 
this form, or.i in ci it 	prvcd at any tinc that the said £ainil 
mainbcro are beiri nc1ccL:.d 	noL bcinj properly rnaintainc2d by me, 
apo1nt2tLty !JC LL(l1fl L(i.. 

_J4'dL 
Date: 121 - 06 -  O'i 	 Signature of the candidate 

	

-- 	
. 

;dres :- CjQ 	 4 SAh 

FI 

	

AIKd1&)1I*.4 	3 sc_ttJ,+I 

j,;41 _fj) ,3 331, 

ATTESTED 
'c 

ADVOCATR 
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"V'1  

-  to me and th .-- ..  	..  	..  	1   ract5   nu:tr  	.o   hir/hT 	c rict. 

I 

Dte: 	
S.igntuvo of prmanc,th 	i 
(overflmant r,crvaut 

hck1ros z-______ 
 

- : 

	

I Liüv 	vrif, iç 	that 	:f; ifltj oic1 	bovu by thu 	s*ndid 

	

QQ;ç 	
.'. / 

I 	 .. 

Date 	
u.. 	Lz ,:ifarc Officer 	I 

S.  

	

II 	 5* 

	

I 	 - 	 I  

I' 

ATTESTED 

ADVOCATI 
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SI'  

( 	Us 	L. 	i 	..1. 	. 	• 	t 	c: 	in 	 II. L 	£ 
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n:..Ltt 

I. 	J. 

iJ.th),  
• 	. il 	J: .-t I 

() 	 . 	
• 

ncy tft 
CJIl).:' 

U tt 	is 	1 	. 	•. 	•;i: 	f 	. 
iS: : 	, 	 . . 	• 	i 	: 	.. 	Lr:r 

(f) 	iif :1. 	•H 	)..SL 	t.) 	U 	.____ - 

fl1.k.4 j.  

) 	•.:Lbr 	r,,.i./;i: 

': I t 1.1 	r 	qu I iu 	.'i 	t 1; 	• 
. 	•' 	i 	 • 

• 

: 

(i) 	fr.i 	;:i'iCr 	•.•f 	—•----- 	. 	 .-..— 

 C. xch 	(.f I 
.. 	. 

;)rC :1dU r. 	ilt 	t•. thor 	 . • 

Thothr 	tho 	I  
P 	 _, rj 	vurifi.od 	by 
thc 	'f lICO 	nd 	If 	S 	jndiCtO . 
tho 

I.If 	Gvrnrnt 	sorvnt died/- 
ictirC' 	fl 	i.Lc1 	cr:unS 	m.ro 
th..ri 	5 	b:ck , 	vty 	U: 	C3S( 	 . 

. 	i 	r 	Il; 	r:  

I 
I. -; 

• 	 ce 

ADVOCATE 



do 
ley 

ANfEXURE— F 
l( l'F./97( -2)ll_ 	I,fP I ? 

S t 1 ,sid Ia ry in (ci ligeitce fl ii rca u 
(\I li.:\), (overiIineTl( of India, 

(;ihati. 	 :1 

!)alcd (lie, 	B 

!'leasc rt,fer .  ( 0 your a pplka (ion dated 14.06.04 teq ucs(ilIg kr 
your Cornpassioii:i(c apmiutlne,it in the intelligence Bureau, in plaecof 
Siu. Rakhi Rani I)ey widow of late Shri S.R. I)ey, Ex-ACIO-LI/(;, 

2. 	In this cotinccth,n, (he following 'documellis nsav pkase be 
submitted to this Oflice. 

(I) The (locUfliclita rV proof (If 	Se4osI(l ma triage (0f )'On r step mother 
with 011e Shri Dhircii I&:ijho;msfu. 

(ii) if ou iire not in a j)osIioII to stiIiiu( 1ht iloeumnentar ,  proof of your 
step mother's second marriage, a riUeii deda ration from her that she 
IN Hot Willing (0 bC considered lot (lie (. .O1IiJ)USSiOlmfl(e apI)oiutment 
the lB and she has 110 oI.)jection if your request for Cun1passioajte 
ii pf)Oifl (lileli t iii Ill is t'oiisj&l t red 

TIO  
Jo 

Shri Pulak 1)e 
Sf0-late Shri S.R. Dc 

t Nckatan, near 	Paths:ila. 
P.O. (.;ola kga nj. 
1)isU. Dhubri (.•SS.\E) 
PJN-7W34. 	

ATTESTED 

4DT'OCAT 

- 

A' 



To. 

The Assistant Director (A) 	 Dated: 	0 
S.I.B. Office. l3cltola, 
Guwaliati - 28 

J)ECLA RAtION CERtiFICATE 

Sir, 

I mu Sun. Rakh i Rii i I )'v. W/o I ue Sri S. R . DC)', I ;x.-A .C. 1.0, 11 (Gei icial) declare 
that I am not willing to be considered for the Compassionate appointment in the I.B. atd 1 
have no objection if my son Mr. Pulak DC)' appointed in the 1.13. in place ohne, 

So, I request you to consider the above mentioned appointment as soon as possible 
and this is my final declaration and 110 objection certificate and oblige. 

Thanking you. 

Yours fitithtiilly 

Suit. Raklii Rani Dey c., 2 ° 
W/o : Late Sri S. R. Dey4 
Ex.-A.C.I.O. 11 (General) 

• ATTESTED 
&LCt& 

4DVOCAT 



I 	ANNp-  - IA 

To, 

The Assistant L)irector. 	 l)a(cd  
S.I.B. Office, [Ieltola 

Guwahati - 28 

Sir, 

In the rc(creucc of your letter No. L-3 R[Cl'1797(2) -11-1201 8 dated 28-10-04. 1 

have enclosed the dcclarauon of' my step mother with this letter that she is not willing to do 

the job Ofl the Compassionate appoilitriment and rC(ftICStiIlg you to u,)pOiiit me III (lie place ol' 

Sint. Rakhi Rani Dey W/o Late Sri S. R. DC)' Ex. A.C.I.O II (General). 

So, I request you to appoint inc in your department and oblige. Then our farniJwiII 

be established by tue. 

Thanking you. 

Yours faithfully 

Sri Pulak Dey 
(I O?-0203 

S/0 Late Sri S. R. Dey 

Ex. A.C.I.O. II (General) 

ATTESTED  
c ivi\ 	 tLeJ 

4DVOCAT1 
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iiItilI(1ej' No 	_i 	 I 

To, 
The Assist( l)it-vctoi; 
S. 1. n. ornce, ijeltohi 
Giwahat, - 28 
Gangotri llhawnn. 

Re! 	Your Memo No. E-3 RI('T I / 97 (1) - II - 12018 dated 28-10-04. 

Sub : Prayer fbr giiing ieplav, 

Sir. 

l)ate 27/06/05. 

With reterence to the Subject cited I have the honour to inform you that, I have submined 

one petition on 09-02-05 along with mv step mother's no objection certificate. But I did not receive 
any response from your side till date. 

Therefore. I request you k iiuflv to take necessary steps in this regard iii my lhvouu at au early 
date, and for this act of Your k in(lne5s I shall remain ever grateflul to you. 

Thank ii ig you. 

'iours tiithf'uIIv 

Sn Putul 1.)ey 
Sb : Late Sri S. R. Dey 

Ex. A.C.I.O. II ( General ) 

N.B. : My step mother's no objection 
certificate and my letter dated 09-02-05 
are enclosed herewith. 

ATTESTEIP 

ADVOCATR 



ox - J 
f\IOSI IMMEDIAIE 

/ 	 No 1 -1/RecIl /97(2)-I i-t" 	L74  
(It bee ol (lie .Juint Director, 

S 	Suhsi(lia ryl ntelIigence On rca u, 
(IVI 1.IA), Goveriiniciit ol India, 

• 	 Basisi ha Road, Ucliola, C I1yL28. 

To, 
Shri E'uhik 11ev, 

• 	S/O-laic Shri S.R. hey. 	 22 NOV 2005 
Asha Niltelan, Near N. U. Pat hshala, 
P.O. - GOLAKGAN.J. 
I)islt. l)liuhri. 

• 	ASSAM, 
Pin-783334. 

Sir, 

This has a reference to von r a pplica I ion (listed 14.06.2004 and 
27.06.2005 regarding you r appoint mciii in I U. OH compassionate 
grounds. 

The request lOr YOU F eniploiiicu( in 111 on compassionate 
grounds was CoI1Si(lcrCd. by Jjijjj rsiiiLisijid not be acceded 10 due 
IO1d:II1ifliS(I)(jVcCOIlSlr;,jIlIS 

'Iii is is f i p)(11 .  ii to riiiat ion plea se. 

Yosrs Iai(IiluHy 

Assis(a)nl I)ircctor(A) 

ATTESTED 
ee 

ADVOCAT1 
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DISTRICT: 	 -.. 	- 

-VAKALATNAMA- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHAT1 

OA NO. 	f' t-9\ OF 	 - 	2006 

'S 	 APPLICANT 

-Versus- 

3-it OtI 	 Respondent 
Opposite party  

r 
4 

Know all men by these presents that above named............................  
do hereby nominate, constitute and appoint Shri. JIM\. 	$s . 
AdvOcate and such of the under mentioned Advocates as shall accept this 
Vakalatnama to be my/our true and lawfiul Advocates to appeal and act fornie/us 
in the matter noted above and in connection therewith and for that puipose to do 
all acts whatsoever in that connection including depositing of drawing money, 
filing in or taking out deeds of composition, etc. for me/us and on my/our behalf 
and I /We agree to ratifr and confirm all acts so done by the Advocates as 
mine/ours to all intents and purpose. in case of non-payment of the slipulated fee 
in full,noAdvocate will bebound toappearandonmy/ourbehaif. 

In witness whereof 1/We httmto set my/our hand this the A t\z day we_ 
2006. 

ADVOCATES 
kRi3arooah 
	

J.M1.Choudluy 	 kS.Bhattachaijee 
N.Miahiri 
	

G.K.Joshi 
A.K.Chaudhuri 	RP.Shaima 	 P. Sanna 
S. Alaskar 	 M.FtChoudhry 	 Sanjoy Mudoi 
Sukumar Sanna 	Siam 	 A.J.Atia 

Ms.Smta Bhattachaijee 
Reciedflom the ekecu'tiwts and accep 

Ad 
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